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Order of the S5ingle Member Bench delivered by
Hon'ble Shri T.chandrasekhara neddy, Member (Judl, ).

This is an application filed under Section 19 of th
~dministragive Tribunals At to direct the respondents to
declare that the applicant is entitled to get the daily
allowénce for the period of training obtained outside the
headguarters and pass such other order or orders &s may

Beem fit and proper in the circumstances of the cease,

The facts giving rise to this O,A. in brief are P

as follows:-

2 The applicant was working as Group 'D' in the Postal
Division of Nancdyal in Kurnool District of Andhra Pradesh,
The applicant was selected in the examination for promotion
to the cadre of "Postal Assistant" in the year 1990, The
applicant was deputed to undergo "Induction of P.As training
in Banjara Hills Post Office, Hyderabad" as per the

orders of the lst respondent dated 7.2.1991, The applicant
actually underwent training at Hyderabad from 11,2,1991 to
3.5.1991, The respondents have paid only Travelling &llowanc
to the applicant for performming journey to Hyderabad where
the epplicant underwent the said training. The applicant

was not paid D.A, during the period of training at Hyderabad.,
The applicant himself had ba@rne all the expenses at

Hyderabad during the periol of training. The apprlicent

had filed this O.A, for the relief as clready incicated

anove,

33 Today we heve heard Mr ,Krishna Devan, ~dvocate for
the applicant and Mr,V.Rajeswara kao for Mr ,N.V.lLamana,
@tanding Counsel for the respondents,
1
i g

; |
4, MEONLDeYvady Standing Counsel for the respondents
n

vehemently contended that the applicant is not entitled to

Sl i@ ,Yx_ﬁ______7c3
) 5
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Order of the Single Member Bench delivered by
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daily allowance for the periocd of treining at Hyderabad as

per the Director-General's letter dt, 17.8.1927,

5 ~AMdmittedly the epplicant had gone to Hyderabad to
uncergo the szic¢ training in pursuaznce of the proceedincs

dt, 7.2.1991 issued by the 1lst respondent, The fact tfat
the applicant herein had completed training et Hyderakad

in pursusnce of the sai€ oiders of the lst respondent

dt. 7.2.1991 is not in GiSpute in this O.A., 2Zdmittedly whili
undergoing the szid training the applicent should h-ve -
spent some amount towards boarding &and lodging cheé: ges,

For ell purposes it has got to be teken that the -pplicant
was "outside the headquérters on official duty while
unéergoing the szi¢ training", OCo as the applicant had been
on officicl duty outside the headcuarters it w.ll be fit &nd
proper to direct the responcents to pay the @oplicant the
D.A. to which he is entitled tn accordance with the rules,

No doubt the contention of Mr , N.x,Devraj is that the said
D.,A, cennot be peid to the epplicant in view of the letter
at.17.8.1987 issued by the Director General. But no credence
can be given to the said letter as alrecdy pointed out as

it must be taken for all purposes that the spplicant was on
"duty" during the said training at Hycerabad, So, he hes got
to be peid the L,A. &s already pointed out in accordance with

the rules,

6. Hence, we cdirect the respondents to reimburse the
applicant the ceily @llowance for which he is entitled in
accoedance with the 1ules for the period of training from
11,2,1991 to 3,5.1991 he underwent &t Hyderabad, If any

payments had élxecdy been mede, the same shall be deducted
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from out of the amount that is payable to him in pursuance
of this order of this Tribunak, This order shall be imple-
mented within three months from the date of communication
of the same, with the dbove said directions the 0.A,

is allowed, leaving the parties to bear their own costs,

\ oy pRes g S ERRRS

(T ,CHANDRASEKHAL.A REDDY)
Member (Judl, )

Dated : 6th January, 1993 Dy.

(Dictated in Open Court)

Copy to:i=-

1, The Superintendent of pPost Offices, Nandyal Division,
Kurnool District, A.P.

2, The Director General of Posts, New Delhi.
sd

3. One copy to Sri., Krishna Devan, advocate, CAT, Hyd.

4. One copy to Sri, N,V.Ramana, Addl, CGSC, CAT, Hyd.

5. One spare copye.

1F?A§h\ | Rsm/-
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(T ,CHANDRASEKHARA REDDY)
Member (Judl, )

Dated : 6th January, 1993 Dy.

(Dictated in Open Jourt)
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Order of the Single lember Bench delivered by =

Hon'ble Shri T.chendrasekhara neddy, Member (Judl, ).

“his is an application filed uncer Section 19 of the
~dministragive Tribunals Act to direct the respondents to
declare that the epplicent is entitled to get the daily
'allowénce for the perioc of training obtained outside the
headquarters znd pass such other o:der or orders as may

Beem fit end proper in the circumstances of thes case,
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3.5,1991, The respondents heve pzic¢ only Travelling Blloweance
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the epplicant underwent the said treining. The applicant

was not paid D.A&, during |the period of training at Hycerabad, |
The eépplicant himself had bomme all the expenses at
nyceraped during the perioc¢ of treining. The applicent

haé filec this 0O.h, far fghe relief ss clready indiceated

B, Today we neéve hearc Iir ,Krishns Devan, ~&vocate for
the applicent and Mr,V.,Rajeswara Lao for [Ir,N.V.hkamana,

Standing Counsel fgf/the respondents,

/
ane
4. MESEALDeVUe4, Standing Counsel for the responcents
n

venemently contended that the applicant is not entitled to

7 C ,,T\____YA)
] ] '.3
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Nandyel Division, Kurnool Districtj
anchra Pradesh, '

2. The Director Genersl of Posts,
Wew Lelni,

Counsel for thedpplicent .. MP,KrishneDevag
~Bounsel for the kesponcents .. Mr,V,kejeswarafe

for

Mr,N.¥.kamane

COnAM:

HOW'BIE SHLI T, CHADRASERHALA KEDDY, MEMBEL (JUDL.).




from out of the amount that is payable to him ‘i?l pursuance
of this order of this Tribuns}, This order shall be imple-
mented within three months from the date of communication
of the same, «ith the dbove said cdirections the 0.A.

is zllowed, leaving the parties to bear their own costs,

CERTIFIED TO BE TRUE COt1

cniral Adinindctrative Tribunal
Hyderabad Beneh
Hyderabad.

Copy to:-

1. The Superintendent of Post Offices, Nandyal Division,
Kurnool District, A.P.

2, The Director General of Posts, New Delhi,
SC

3. One copy to Sri. Krishna Devan, advocate, CAT, Hyd.
4, One copy to Sri. N,W.Ramana, Addl. G5SC, CAT, Hyd.

5. One spare COPYy///
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daily allowance for the perio¢ of treining at Hyderabad as
pPer the Director-General's letter dt, 17.8,1987,

.3 Admittedly the epplicant had gone to Hyderabad to
uncergo the szi¢ training in pursuence of the proceedincs

ét, 7.2.1991 jssued by the 1st respondent., The fact ttat

the spplicant herein had completed training at Hyderar ad

in pursuénce of the szi¢ oi1ders of the 1st respondent

Ct. 7.2.1991 is not in éispute in this O.A, ZAdmittedly while
undergoing the szid treining the applicant should h.ve

Spent some amount towardsAboarding énd lodging cha-ges,

For ell purposec it has got to be tzken that the spplicant
was "outside the headcuerters on officiecl duty wiile
uncergoing the szid training", So as the éppli~ant haéd been
on officiel duty outside the headcuarters it w.11 be fit and
pProper to direct the IesponCents to pay the @splicant the
D.%z. to which he is entitled tn zccordance with th= rules,

NOo doubt the contention of Mr,N.<,Deviaj is that the szid
D.n. cénnot be pesié@ to the éprlicent in vizw of the letter

at,17.8,1987 issued by the Lirector General, But no credence

can be given to the szié letter as élreidy pointed out as
it must be taken for ell purposes that the gpplicant was on
"duty" during the said treining at Hycerabad, So, he hes got

to be peid the L,A. as @lready point=d out in accordance with

the rules,

6. Hence, we cdirect the resronéents to reimburse the
épplicent the ceily sllowence fcr which he is entitled in
eccoedance with the iules for the period of training from
11,2,1991 to 3,5,1991 he underwent &t Hyderabad, If any

payments had alre<dy been mede, the same shall be deducted

e p——— .~ g——
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daily allowance for the perioc¢ of trazining at Hyderabad as
per the Director-General's letter dt. 17,8, 1987,

S. + Admittedly the eépplicant had gone to'Hyderabad to
uncergo the szid training in pursuénce of the proceedincs

dt. 7.2,1991 issued by the 1st Iespondent, The fact ttat

the applicant herein had completed training at Hyderar ad

in pursuance of the said oiders of the 1st respondent

ct, 7.2,1991 is not in Cispute in this 0.4, Admittedly while
undergoing the szig trzining the applicent should h.ve

spent some amount towards'boarding and lodging cha.ges,

®or ell purpose: it hes got to be teken that the applicant
was "outside the headcuarters on officizl Quty while
unéergoing the szié¢ training", So as the applizant had been
on ofificiel duty outside ;he headguarters it w.ll be fit and
pProper to direct the responéents to pay the asplicant the
D.%, to which he is entitled tn zccordernce v1th th= rules,

No éoubt the conterntion of Hr N.-<,Deviaj is thet the s=zid
L.n. cennot be peid to the éprlicent in viaw of the letter
at,17.8.1987 issued by the Director General, But no credence
can be given to the szid letter as dlreidy pointed out as

it must be taken for zll purposes tﬁat the &pplicant was on
"duty® during the said treining at Hyderabad, So, he hes got
to be paid the D.@. es 2lready voint=d out in accordance with

the rules,

6, Hence, we cdirect the respondents to reimburse the
eépplicent the ceily allowence fcr which he is entitled in
eccoedance with the iules for the period of training from

13,2,1991 to 3.5.1991 he unéerwent gt Hyderabad If any

payments had alrecdy been’ mede, the Same shall be deducted

e v

-




